CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
/
i 0.A. No. 348 of 1998
New Delhi, dated this the 13LN August, 1998
HON BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)-
shri J.B. Sharma,
S/o Shri Net Ram,
Upper Division Clerk, ' A ‘
Din Dayal Upadhyay Hospital, Harl Nagar,
Mew Delhi.
R/j0 WZI-537, Palam Village, : :
Naew Delhl. ve .. APPLICANT
(By Advocate: Ms. Anita Singh)
‘ Yersus
1. Lt. Governor,
Govt, of NCT Delhl
Through Chief Secretary,
. Delhi Administration,
bt Delhi.
¥, Becretary (Services),
Govi, of NCT of Dwinxu
Services II Dept.. .
5, iam Nath Marg, Delhi.
%, Medical Superintendent,
0in Daval Upadhyava Hospltal,
Hari Nagar, New Delhi. .. .. RESPONDENTS
(None appearad).
ORDER (Oreal)
BY HOM BLE MR, S,R. ADIGE. VICE CHAiRMAN {0
*g Applicant prays for direction to relleve
S him with - immediate effect to. join his dutles as
urtd IT DASS in  Food and Supnly Dept. oF
calte .ndtLvalv he may - be given Grade 11 DABS
(Fe,1400-2300) in  the Office of the R-3 w.e.T.
V3.10.97.
' 2. Mg.. Anita  Singh appeared for applib&nt
and had been heard. None appearsd for
responde nts. Ms. Singh has also filed written
arguments which are taken on record.



-5 resnondents  in  thelr reply have stated—"

that applicant was not relleved to  doln  his
signment 1n Grade II DASS vide order dated

10087 (Ann. M) ‘hecause he Tailled to complete

3

nia Cash Book work inspite of numerous Mamos
issued by the Hospltal authoritles, anc ultimately

wad been  charge sheeted on various counts vide
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Charge Sheet dated 23.6.88 (Ann. B-17.

- In the reijoinder as well as 1n the written

submiszions it has been contended that the Charge
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Sheet dated 23.6.9 Lo certaln
irregularitiss  alleged Lo have bheen committed

w.oe,f., October, 1292 with which cant has no
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concern, and applicant has duly re

Charge Shaeet.
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. Whether. or not applicant was res
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for the misconduct alleged in the Charge Sheel owun
he conclusively determined only in the course of
enguiry which respondents . are called upon Lo

conclude as expeditiously as possible and in which

applicant should also fully cooperate,
b In wview of the Charge Sheet served on the

applicant, recpondents  cannot be sald to hawve
acted, 1llegally, arbitrarily or in violation of
Article 14 and 16 of the Constitution in not

relieving appllicant to  doin Grade 11 of DASH
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nurasuant Lo arders dated 3.10.27. and under the
circumstancas, Do interference is walranted In

this case. The O.A. is dismissed.
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i5.R, ADIGEA

YICE CHALRMAN (A
16K/

Mo costs,



